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Rocommmendations of Cemmittep om
UntouchaMiity

4027. Shri K. Haldar: Wil the
Minister of Secial Welfare be pleased
to state:

(2) whether a Committee on Un-
touchability appointed by Govern-
ment has recommended that persons
convicted under the Anti-untouch-
ability Act should be disqualified for
public offices and Government service;
and

(b) if s0, the action taken thereon?

The Minister of State in the Depart-
mont of Secial Welfare (Shrimatt
Phalrenn Guha); (2) Yes This is
one of the recommendations made by
the Committee in its interim report.

{b) This recommendation is being
examined along with other recom-
mendations of the Committee, in con~
sultation with the State Governments
and other authorities concerned

Appolntment of Shri Bheothaitagams
as One-man Enguiry Commission t»
Enquire fnto Tax Stracture

4028, Shri Methhm Prased:
Shri Madhu Limaye:
Shri 8. M. Banarjee:
Shrt Rapi Ray:

Shrt Gesrge Feornandes:

Will the Minister of Fimande be
pleased to state:

(a) whether in spite of the gtrie-
tures pessed by the Public Ascounis
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Committee and the resentment ex-
pressed by the two Houses of Parlia-
ment, Shri Bhoothalingam had been
appointed as a one-man Commission to
enquire into the tax structure of the
country;

(b) if so, the reasons therefor;

(¢c) whether it is a fact that while
he is taking a nominal pay of rupee
one a year, he retained or retains a
Government House in Delhi~-the mar-
ket rent for which would be Rs. 3,000
& month; and

(d) whether it is also a fact that he
has been enjoying the amenities of
telephone, staff-car plus T A. and DA,
for a great deal of travelling under-
taken by him?

The Deputy Prime Minister and
Minisier of Finance (Shri Morarj
Desai): (a) and (b). A one-man com-
mittee has been set up for a period of
approximately one year with effect
from 25th January, 1987 for conduct-
ing a study of tax laws with a view
to their simplification, rationalisation
and codufica‘ion Shri S. Bhoothaln-
gam constitutes this one man com-
mattee During his tenure as Secre-
tary in the Ministry of Finance, he
had engaged himself in the work of
making improvements in the tax struc-
ture with a view to streamling it and
to making collections more effective.
After he retired from service, it was
decided that the benefit of his experi-
ence should be utilised to the best
advantage by permitting him to com-
piete the study instead of entrusting
it t0 a new person afresh.

(c) Shri Bhoothalingam's appoint-
ment is purely honorary and he e
not paid any remuneration. Following
his appointment as a one-man com-
mittee Shri Bhoothalingam was, how-
ever, allowed to retain Government
sccommodation on payment of rent;
Shri Bhoothalingam vecated.the Gov-
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ernment quarter on 11th June, 1967
having occupidd it for lass than three
months beyond his retirement on 17th
March, 1967. The market rent of the
building is Rs. 1,075.60,

(d) Shri Bhoothalingam has been
allowed facilities of telephone and staff.
car. He is also entitled to travelling
allowance for journeys in connection
with the Committee's work. He has
been on official tour in connection
with the work of the Committee on
one occasion only.
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